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 Gas  Commission  regarding  oil  pro-
 duction  in  Seventh  Plan.

 [Placed  in  Library.  See  No  LT—1576/85]

 One  hundred  Eleventh  Report,  One  Hun  dred
 Twelfth  Report  and  one  Hundred  Thirteenth

 Report  of  Law  Commission.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  LAW  AND  _  JUSTICE
 (SHRI  H.R.  BHARDWAJ) :  I  beg  to  lay
 on  the  Table—

 (1)  Acopy  of  the  One  Hundred  and
 Eleventh  Report  (Hindi  and  English
 versions)  of  Law  Commission  on
 the  Fatal  Accidents  Act,  1855,

 [  Placed  in  Library.  See  No.  LT—1577/85]

 (2)  Acopy  of  the  One  Hundred  and
 Twelfth  Report  (Hindi  and  English
 versions)  of  Law  Commission  on
 Section  45  of  the  Insurance  Act,
 1938,

 [Placed  in  Library.  See  No.  LT—1578/85]

 (3)  ४  copy  of  the  One  Hundred  and
 Thirteenth  Report  (Hindi  and
 English  versions)  on  ‘Injuries  in
 Police  Custody,—Suggested  section
 114B,  Evidence  Act.

 [Placed  in  Library.  See  No  LT—1579/85}

 Notifications  under  Monopolies  and  Restri-
 ctive  Trade  Practices  Act  1969.  Review  on
 the  working  of  and  Annual  Report  of
 Scooters  India  Ltd.  Lucknow  for  1984-85

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  CHEMICALS  AND
 PETRO-CHEMICALS  (SHRI  R.K.
 JAICHANDRA  SINGH):  On  behalf  of
 Shri  M.  Arunachalm,  1  beg  to  lay  on  the
 Table—

 (1)  A  copy  of  the  Monopolies  and
 Restrictive  Trade  Practices  (Amend-
 ment)  Rules,  1985  (Hindi  and
 English  versions)  published  in
 Notification  No.  G.S.R.  805  (E)  in
 Gazette  of  India  dated  the  17th
 October,  1985  under  sub-section  (3)
 of  section  67  the  Monopolies  and
 Restrictive  Trade  Practices  Act,
 1969.

 [Placed  in  Library.  Sce  No.  LT.  1580/85]
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 (2)  A  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  (1)  of  section  619A  of
 the  Companies  Act,  1956  :

 (i)  A  statement  regarding  Review
 by  the  Government  on  the
 working  of  the  Scooters  India
 Limited,  Lucknow,  for  the  year
 1984-85,

 (ii)  Annual  Report  of  the  Scooters
 India  Limited,  Lucknow,  for
 the  year  1984-85  along  with
 Audited  Accounts  and  _  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 [Placed  in  Library.  See  No  LT  ~1581/85]

 12.27.  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 [English]

 SECRETARY-GENERAL :  Sir,  ।  have
 to  report  the  following  message  received
 from  the  Secretary-General  of  Rajya
 Sabha  :-

 ‘In  accordance  with  the  provisions  of
 rule  111  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  ।  am  directed  to  enclose  a
 copy  of  the  University  Grants  Com-
 mission  (Amendment)  Bill,  1985,  which
 has  been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  9th
 December,  1985.”

 [English]

 UNIVERSITY  GRANTS  COMMISSION
 (AMENDMENT)  BILL  AS  PASSED  BY

 RAJYA  SABHA

 SECRETARY  GENERAL  :  Sir,  I  lay
 on  the  Table  the  University  Grants  Com-
 mission  (Amendment)  Bill.,  1985,  as  passed
 by  the  Rajya  Sabha.


